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Co. Ltd. (Acgnm etc.) Bill,

““That the Bill te provide for

the acquisition " and transfer,
to the public interest, of the
undertakings of Messrs Bengal
ammunity Company Limited, and
for matters connaected therewith
or incidental thereto, be taken
into consideration”

The motion was adopted.

MR. DEPUTY-SPEAKER ¢ The
HMouse will oaow take up clause-by-
clause considcration of the Bill.

The question is :

““That Clauses 2 to 8 stand D1t
of the Bill,"

The motior was adopled.

Clavses 2 to 8 were added 1o the Bill.

MR. DEPUTY-SPEAKER : Mr,
" Sudhir Kumar Giri is not present.

The Question is :

«“*That Clauses 9 to 32 and the
Schedule stand part of the Bill."’

The mation was adopied.

Clauses 9 to 32 and the Schedule were
added to the Bill.

Clanse

o -eamble gad the T:'{!;r-vere added to the
il

SHRI VASANT SATHE : Sir, [
move !

+That the Bill be passed.”

MR. DEPUTY-SPEAKER : The

guestion is :

““That the Bill be passed.”

The motion was adopted.
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Ind, Reconstruction
Bank of Iudia Bill

17.58 bes. / :

s'so_

INDUSTRIAL RECONSTRUC-
CTION BANK OF INDIA BILL

The Minister of Finance (SHRI
PRANAB MUKHERJEE) : Sir, 1 beg
{0 move:*

+ “That the Bill to provide for the
establishment of the Industrial
Reconstruction Bank of India,
and for the traasfer to, and Vves.
ting in, the said Reconstruction
Baok, of the - undertaking eof the
Corporation known as the Indus-
trial Reocensiruction Corporation
of India Limited, with a wview to
enabling the said Recenstruclion
Bank to function as the priancipal
credit and reconstruction agency
for industrial revival and to coor-
dinate similar work of the other
institutions engaged thercin and to

assist and promote industrial
developraent. and to rehabilitate
industrial cosocerms, and for

matters coonnected therewith of
incidential thereto, - be taken into
cansidcmﬁoll.*“

1 think 1 cap finisk th> introduc-
Oy part,

MR. DEPUTY SPEAKER : I
am going to request the - hon, Members
because this being such a noa-contro-
versial Bill

18 hrs.

SHR1 PRANAB MUKHERIJEE :
1 will be teo glad.

Sir, as the hon. Members are
aware, the Industrial Reconstruction
Cérporation of India was incorporated
as a company under the Companies.
Act in April 1971. The Corporation

-

*Moved with the recommendation
of the President.
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was set
of rehabilitasing and assisting in the
reconstrugtion of the sick and closed
industrial unis in the cowniry. Evem
when she Corporation was established,
it was eovisaged 1hat ihe guestion of
converting it inte a statusoiy corpora-
tion wowld be eonsidered afler some
experience was gaimed of RS actual
eperation. In the 13 years of epera-
tion of IRCI, 'the Corperation was
facing various problems in ¢ aling with
the revival of the sick indusirial unils.
Bring a company under the Companics
Act, the IRCl has net had the fexibi-
lity and powers that appear 1e be
necessary te effectively deal with the
various problems of rchabilitation of
sick indusirial amnits. M has been the
expcrience that im matters relating o
financial recom3trustion, change of
management, ete. which are very often
the essential ingredicnta of a revival
programime, the IRCE bas lacked effec-
tive power and has_thcrefore, nor been
able to fully achieve the objectives with
which it was set up. As a company,
the IRCI1 has faced several hurdles and
handicaps inhibiting its functioning and
the objectives for which the IRCI Las
been set up have not been adequately
served. In oider to “overcome the
difficulties faced by the IRCI in its
prescnt set up, it is proposed to recon-
stitute IRCI by converting it intu a
statutory body invesied with adequate
powers for tuckiing the problems of
sickness and to make it an efl.ctive
instrument for achieving the manifest

social objectives associated with the
rehabilitation of the sick industrial
units,

in order to strengthen the financial
base of the proposed Reconstruction
Bark, the authorised capital is being
. fixed 8t Rs. 200 crores and the initial
paid up capital will bec Rs. S0 crores,

In order to further strengthen the
financial position of the proposed
statutory body, certain  exemptions

from payment of taxes like income tax,
interest lax, etc. are being extended (o
it The Reconstruction Bank  will
(i similar borrowing powers as the
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up with the spceific objective -
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Industrial Devclopment Bank of India.
It is hoped that the Reconstructior
Bank so financially strengthened and
vesicd with adcquate statutery powers
shall be in & position to discharge its
functions eflectively as the principal
reconstruction agency in the country.

The obpcts of bringing this legisla-
tion before this House are explained
in grecater deiail in the Statement of
Objects and Reasons appended to the
Bill. The magnitode and further growth
of industrial sickness in the country is
a matler of concern to all and parti-
cularly, to entreprencur, banks, financia)

institutions, lubour, Governments in
the Centre and the States and the
socicty at ‘targe. The country can ill-
aflord loss ¢1 production or employ-

ment. It wil be accepted that efforts
by the Governnienl towards rehabilita-
tion of potentially viable sick vnits are
steps In the right direction. | woule,
therefore, expect that this House would
lend its suppert to this progressive
piece of legislation. With these words.
} commend the Bill for the considera-
tion of the House.

MR. DEPUTY SPFEAKER : Motion
moved :

““That the Bill to provide for the
establishment of the Industrial
Reconstruction Bank of *India,
and for 1the transfer to, and
vesting in, the said Reconstruc.
tion Bank, of the undertaking of
the Corporation of India Limited,
with a view to enabling the said
Reconstruction Bank to function
as the principal c¢redit and
reco :triction agency for indus-
triul r.vival and to coord inate
similar work of the other institu~
tions engaged therein and fo
assist and promote industrial
development, and to rehabilitate
industrial concerns, and for
matters connected therewith or

. incidental thereto, be taken into
consideration.'’

L
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PROF. RUP CHAND PAL
(Heoghly) : Although this bas come
at the fag end of the day, this is a very
important move on the part ofthe
Government and this subject we have
been trying to raise so often regarding
the functioning of the IRCI and on
many occasions we have  ourselves
suggested thut a comprehensive Hill
bringing out changes and providing
some authority tor the IRCI is urgently
called....

MR. DLPUTY-SPEAKER : You

can continue tOOurrow,

18.05 hry.

ARRBST AND  LODGFMENT OF
MEMBER

MR. DEPUTY.SPEAKER : 1 have
1o inform the House that the follow-
ing wircless messages dated 4 August,
{984, addressed 1o the Speaker, Lok
Sabha, have been received today :

i)

Wircless Message from the District
Magistraic Kota, Rajasthea

““This is for your kind information
that during Rail Roko Agitahon laun-
cheid by BIP, Kota, Shri Krishna Kumar
CGioyal, M.P., was arrested for com-
mitting the offences under sections
100B;120/126 of Indian Railway Act
and vunder Sections 147/148/149'332/
188/353 TPC by the Station House
Oflicer, Police Station, GRP, Kota on
4.8.1984 at 11.35 hours at Railway
Junction, Kota."
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(ii)

Wireless Massage from the Superinten-
dent Jail, Kota

“*Shri Krishna Kuomar Goyal, M.P.,
was admitted in jail under Sections
147/332/188/149/333/353 IPC and
sections 100B/120/126 of the Indian
Rarlway A1, "

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, under
the Rules of Procedures the arrest of
a member has to be informed within
24 hours. He was arrested on 4th
August and Speakeg’s office has re-
ceived the message only today. We
would like to know from you whether
you will write to the administration
about this delay. T would request you
to take appropriate action in this
matter because it concerns the privilege
of an hon. Member of Parliament.

MR. DEPUTY-SPEAKER : Yester-
dav was Sunday but even then we will
look into it.

18.06 hrs.
RUSINESS ADVISORY COMMITTEE

Sixty-fifth Report

The Deputy Minister in the Depart-
ment of Sports, in the Ministry of
Works and Housiog and in the Depart-
ment of Parliumentary Affairs
(SARI MALLIKARJUN) : Sir, I beg
to present the Sixth-fifth Report of the
Bussiness Advisory Committee.

18.07 brs.

The Lok Sabha then adjourned 1i]l Eleyen
of the Clock on Tuesday, August 1,
198 1:Sravara 16, 1906 (Saka)
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